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 [English]

 MR.  SPEAKER:  The  House  stands  ad-
 journedto  meetagain  at2.p.m.

 12.47hrs.

 The  Lok  Sabha  then  adjoumed  forLunch  till
 Fourteen  of  the  Clock.

 14.03hrs.  a

 The  Lok  Sabha  re-assembled  after  Lunchat
 three  minutes  past  Fourteen  of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair

 RE:  PROCEDURE  OF  VOTINGIN  THE
 HOUSE—CONTD.

 (Transtation)

 SHRI  RAJNATH  SONKAR  SHASTRI
 (Saidpur):  Mr.  Speaker,  Sir,  what  have  you
 decided  regarding  that  issue?  |  would  like  to
 know  whether  you  accept  the  votes  given  inthe

 Lobby  ornot?

 SHRILAL  K.  ADVANI  (Gandhi  Nagar)  :  Mr.
 Speaker,  Sir,  first  of  all  f  would  like  to  point  out
 that  as  per  rules  the  decision  made  by  you
 yesterday  cannot  be  challenged  and  therefore,
 lamnotchallenging  it.  But!  holdthat  what  ever
 occurred  yesterday  becomes  aclearcutprece-
 dence  for  future  too  and  particularly  when  the
 facts  that  were  too  and  particularly,  when  the

 facts  that  were  presented  before  the  andwatever
 rulings  House  quoted  by  you  or  by  Shri  Ajit
 Singh  orby  other  Members  क  the  House  do  not
 give  any  idea  whether  correction  slip  filled  up  by
 any  hon.  Memberin  the  Lobby  ७  ०  valid  ornot.

 |  wouldlike  tosubmitto  you  that  yesterday  our
 hon  colleague  Shr  Sureshanandsitting  on  the
 Division  no.  550  was  coming  towards  you  to
 make  acompliant  about  his  further  voting  button.
 e  had  stated  that  due to  defective  light  system
 fixed  on  his  seat.  ,  he  could  not  get  his  vote

 JULY  29,  1993  ShriChandrashekhar  488
 procedure  of  voting

 recorded  correctly.  Hesaidthat  he  had  pressed
 the  button  properly  and  did  not  commit  any  eror
 in  resign  it.  |toldhim  that  as  perthe  speaker's
 directions  he  should  go  back to  his  seat  and  he
 would  get  the  slip  at  his  table  and  he  need  not  got
 to  the  Speaker's  table.  Thoughtitis  not  written
 inthe  rulesclearly,  youhad  announced  that  if
 there  was  some  error  inthe  recording  of  votes
 theconcemed  Member  should  standin  his  seat.
 At  that  time  there  was  pandemonium  in  the
 House.  {twas  notofmuchconcem  what  Shn  Ajit
 Singh  had  said  aboutt  coercion  what  was
 ofinportancewas  that  you  had  stated  that  if  he

 himself  complains  that  he  had  been  coerced,
 youwouldaccepthis  statement  and  ifhesay  that
 he  had  casted  his  vote  as  pet  his  ownwill,  you
 would  accept  that  versions  also.  |  think  your
 ruling  on  this  basic  issue  should  come  whether
 any  Member  any  has  the  right  to  fill  up  the
 correction  slip  in  the  lobby  or  not?  If  you  invite
 the  opinion  of  the  hon.  Members  in  this  issue
 then|tholdthe  opinion  thatno  shouldbe  allowed
 tofillup  the  correction  slip  in  the  Lobby  and  त  he
 does  50,  that  correction  slip  should  not  be  held

 as  valid.  The  mattershouldbe  broughtto  an  end.

 MR.  SPEAKER:  ।  ७5  a  very  important
 issue  In  fact,  it  is  nothing  challenging  but
 yesterdays  voting  itself  However,  itisnot  good
 to  give  any  decision  after  hearing  orally  form
 you.  Please  give  me  the  details  in  writing.  |was

 sitting  just  before  you.  |  do  not  know  what  slip
 was  sent  from  where  and  who  didit?  If  yougive
 the  details  in  writing,  |  would  look  intoit.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (lucknow):  Mr.  Speaker.  Sir.  as  Shri  Advanihas
 suggested,  thesetwotssuc.  |  %..'!¢hesepa-
 rated.  Fromnowm  ouwards  sucha  vidss  such
 aconvention  should  notbe  established  that  any
 Member  can  vote  by  filling  up  the  slip  in  the
 Lobby.

 MR.  SPEAKER:  Another  issue  is  also
 involvedin  this  case.  Therefore,  please  give  me
 inwriting.  |wouldexamine the  matter  thoroughly
 andthen|wouldrespondin  writing.  Itshouldbe
 wrong  if  |  take  any  decision  instantly  as  to
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 whetherthe  vote  shouldnot  be  recordedin  Lobby
 or  it  should  be  recorded  hare  inthe  House.  He
 may  also  like  to  say  something.  Thatis  why,  |
 will  give  the  ruling  after  goinginto  allthe  details.
 It  will  not  be  goodto  respondinstantly.  Please
 give  mein  writing.  |  wouldentertain  your  views.

 (Interruptions)

 SHRILAL  K.  ADVANI:  Mr.  Speaker,  Sir,
 nobody  has  raised  any  objections  from  the
 treasury  benehes  that  SHRI  Mundafilled  up  the
 ship  on  his  seat.

 MR.  SPEAKER:  |  would  have  to  ask  shri
 Munda.

 THE  MINISTER  OF  STATEIN THE  MIN-
 ISTRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT OF  YOUTHAFFAIRS
 ANDSPORTS)AND  MINISTEROF  STATEIN
 THE  MINISTRY  OF  PARLIAMENTARY  AF-
 FAIRS  (SHRI  KUKUL  BALKRISHNAWASNIK)

 -  Nobody  has  also  stated  that  he  hadfilled  up  the
 slip  outside....{/nterruptions)

 SHRI  LAL  ४.  ADVANI:  If  you  give  this
 decision  thatin  case  any  Member  feels  that  his
 vote  has  wrongly  been  recorded.  he  should  rise
 पं  his  seat  and  he  will  be  supplied  aslip  so  that
 he  may  correct  his  vote  there  and  submitit.

 MR.  SPEAKER;  Shri  Advaniji,  |  would
 have  done  this  also  but  my  problem  is  that  there
 are  three  kinds  of  votes.  The  ones  voice-vote,
 the  secondtype  of  vate  is  recordedby  machines
 andthe  third  kind  of  vote  is  Lobby  voting.  Now,
 this  vote  was  notin  the  category  of  Lobby  voting
 but  the  correction  was  made  in  Lobby.  Whatare
 its  implications?  |  must  be  given  time to  think
 overit.

 (Interruptions)

 SHRI  LAL  K.  ADVANI  :  What  you  have
 stated  just  now,  |  would  like  to  submit  in  the
 context  that  there  ७  asystem  of  votingin  which
 the  ‘Ayes’  Lobby  andthe  ‘Noes  Lobby  are  sepa-
 rate.  But  thatis  not  the  issue  have.  Here  the
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 issue  is  whether  ०  correction  slip  can  be  sent
 fromthe  Lobby  or  not.

 [English]

 Thatis  the  issue.  The  issue  is  not  Lobby-
 voting.

 [Translation]

 MR.  SPEAKER:  Shri  Advani,  |  would  like
 to  point  out  that  this  issue  has  many  facets.

 Officers  from  my  office  have  put  up  some  points
 justnow  before  Shri  Ajit  Singh.  |  cannot  discuss
 all  the  things  instantly  because  |  too  have  not
 witnessed  anything.  |  wasjust  sitting  before  you.
 Soitwillnotbe  proper to  give  any  rulingjust  now.
 Therefore.  please  give  me  in  wirting  and  |  will
 decide  the  matter  after  athorough  enquiry.  Ttwill
 not  be  proper  for  me  to  take  any  decision  only  on
 hearing  some  words  from  the  officials  of  my
 office or  some  words  from  this  side  ० that  side.

 THE  MINISTER  OF  STATE  OF  THE  MIN-
 ISTRY  OF  STEEL  (SHRISONTOSH  MOHAN
 DEV):  My  pointis  that  the  allegation  is  thatithas
 been  signedin  the  lobby.

 MR.  SPEAKER:  No,  no.  That  is  not  the
 allegation.

 SHRI  SONTOSH  MOHAN  DEV  :  Just
 now,  you  have  stated  that  ifhe  signeditin  the
 lobby  you  would  verify  it.  (/nterruptions)

 Lets  me finish

 MR.  SPEAKER  Bada.  don't  put  those
 things  into  my  mouth!

 SHRISONTOSH  MOHAN  DEV:  Youhave
 notsaidit.  They  have  stated  thatthe  Memberhas
 signed  क  the  lobby.  You  said  that  you  would
 verify  it.  My  point  is  that  it  is  the  staff  of  the
 parliamentary  secretanat  who  have  to  distnbute
 the  papers  inthe  House.  Fromyourside.  as  per
 the  rules,  he  has  taken  the  paper  from  the  House
 (interruptions)
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 SHRI  GUMAN  MAL  LODHA  (Pali)  :  He
 has  never  taken  the  paper  from  the  House....

 SHRI  SONTOSH  MOHAN  DEV:  Accord-
 ing  to  the  retired  Hogh  Court  Judge,  he  has  not
 taken  the  paper.  4७  submission  is  that  if  there
 were  any  fault,  the  fault  would  be  on  the  side  of
 the  staff  of  the  parliamentary  secretariat.

 MR.  SPEAKER:  No,  no.

 SHRISONTOSH  MOHAN  DEV:  Itcannot
 be.  Allthe  staff  have  done  their  duty  properly.
 Therefore,  whatthey  are  stating  here  should  not
 go  onrecord.  Accordingto  them,  the  paperhas
 been  sent  out.  Bysayingthese  things,  they  are
 sending  a  wrong  message  tothe  nationalpress.
 That  should  not  go  on  record  because  it  15

 absolutely  wrong.

 [Translation]

 SHRI  MADAN  LAL  KHURANA(South
 Delhi)  :  |  wouldlike to  submit  that  the  duly  filled
 slip  was  brought  here  by  anM.P.  andnotby  the
 staff  members.  it  is  wrong  to  say  that  the

 Members  of  the  staff  have  brought  this  duly  filled
 slip.  (/nterruptions)

 MR.  SPEAKER:  Perhaps.  you  donotknow
 that  whosoever  distributes  the  slip  he  himself
 collects  the  slip  and  brings  it  here?

 SHRI  RAJNATH  SONKAR  SHASTRI:  |
 would  like  to  submit  very  humbly  that  we  are
 narrating  the  yesterday’s  incident  that  the  slip
 was  filled  outside  and  then  itwas  brought  in  the
 Chamber.  (/nterruptions)

 MR.  SPEAKER:  Whobrought  it?

 SHRI.  RAJNATH  SONKAR  SHASTRI  :
 That  slip  was  brought  by  an  M.P.,  by  aMinister.
 Sh.  Mukul  Wasnik  brought  the  slip  here.

 SHRIMUKUL  WASNIK:  Itis  totally  wrong.
 Such  things  should  not  go  on  record.  (Interrup-
 tions  Whatever  Shri  Sonkar  Shastn  is  saying  in
 the  House  is  totally  worng.  |  neverbroughtany
 slip.  They  are  trying  to  level  baseless  charges.
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 SHRI  RAJUNATH  SONKAR  SHASTRI  :
 Please  listen  to  me  first.  The  entire  house  was
 aware  of  the  condition  of  ShriMunda,  when  she
 entered  the  House.  Atthattimewehaddrawnthe
 attention  of  the  Chair  towards  the  condition  of
 Shri  Munda.  He  was  not  inhis  senses.  The  all
 things  were  said  here  in  the  House.  Medical-
 check  up  was  also  demanded.  Afterthat  you
 testrictéd  him  and  the  entire  House  also  re-
 stricted  him,  then  he  kept  quiet.  At  the  time  of
 casting  vote,  he  was  inhis  senses  and  pressed
 button  for  abstention  (/nterruptions)

 SHRI  MUKUL  WASNIK  :  Such  talks  are
 against  the  dignity  of  the  House  (/nterruptions)

 SHRI  RAMESH  CHENNITHALA
 (Kottayam)  :  |  would  like  to  know  whether  such
 remarks  that  he  wasin  his  senses  orhe  was  out
 of  senses,  are  Parliamentary  of
 unparliamentary?(/nterruptions)

 SHRI  RAJNATH  SONKAR  SHASTRI
 Whenhewastullyinsense,  hecaste  his  vote  and
 wentto  lobby.  When  Mr.  Munda  wenttolobby,
 Shri  Mukul  Wasnik,  Shri  Kumaramangalam
 and  three-four  MPs  including  ram  Lakhani,
 Roshan  Lalji,  Abhay  Pratap  Singh  ji  also  went
 tolobby  andpressurisedhim.  They  asked  him
 to  take  anewslip  but  Mundaji  refused  to  do  so.
 Then  he  was  further  prssurised.  Then  he  gave
 a  ship  of  ‘neutral’,  he  ticked  ‘no’  on  the  slip.
 (/nterruptions)

 SHRIMUKUL  WASNIK  :Neutral  does  not
 meanno.

 SHRI  RAJNATH  SONKAR  SHASTRI  :
 After  that,  when  Shri  Mukul  Wasnik,
 Kumaramanglam  and  Ram  Lakhan  jiscolded
 him  andpressurised  him,  he  ticked  the  second
 number  on  the  slip.  Shri  Mukul  Wasnik  then
 brought  the  slip  it  that  time  also  the  door  was
 colosed.  Itis  possible  their  the  slip  might  have
 been  changed  original  slip  was  signed  by  him
 twice.  Therefore  we  went  your  ruling  (/nterrup-
 tions)

 MR.  SPEAKER:  On  whatissue  you  want
 my  ruting
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 SHRI  RAJUNATH  SONKAR  SHASTRI
 Mr  Speaker,  Sir,  my  submission  ७

 MR  SPEAKER  What  ts  your  submis-
 sion?

 SHRI  RAJUNATH  SONKAR  SHASTRI
 Sir,  you  mighjt  be  remembering  that  when  Shri
 Munda  ji,  was  here,  you  made  an  announce-
 ment,  twice-once  in  Hindi  an  once  in  Englfsh-
 that  those  who  want  to  do  corrections  stand  up
 shouldlegs  andaskfortheslip  Then!saidthat
 Munda,  whowasnotinthe  House,  becalledback
 tothe  House  and  youassured  क  that  you  would
 look  into  the  matter

 MR  SPEAKER  Whichmatter?

 SHRI  RAJNATH  SONKAR  SHASTRI
 What|  wantto  say's  that  Shri  Munda  ji  was  not
 inthe  house  at  that  time  and  the  correction  was
 made  th  the  lobby,  50  |  would  like  to  know
 whether  the  correction  made  in  the  lobby  15
 acceptable?

 MR  SPEAKER  Whatever  youaresaying
 ७  one  side  of  the  issye  on  those  may  be  correct
 also  but  other  Members  can  term  ।  as  wrong
 therefore,  please  let  me  hear  the  views  of  others
 also

 SHRIMUKULWASNIK  Sir,lamsorryto
 say  that  one  of  theirhon  Member  voted  in  our
 favour  and  that  15  why  Shri  Raynath  Sonkar
 Shastn  jis  saying  inthe  House  that  he  was  not
 inhissenses  Keeping  in  view  the  remarks  of
 Shri  Sonkar  Shastri,  |  can  say  that  he  has

 loweredthe  dignity  of  the  House  toa  great  extent
 (Interruptions)  Please  listentoothersalso  |
 have  listened  youandnow  you  shoudlalsolisten
 tome  (/nterruptions)  The  way  Shn  Sonkar
 Shastrilevelled  allegations  (/nterruptions)

 SHRI  RAJUNATH  SONKAR  SHASTRI
 Youhave  accepted  tin  the  House  that  you  went
 thereand  (/nterruptions)

 SHRI  MUKUL  WASNIK  |  admitit  that!

 ShnChandrashekhar  4%
 procedure  of  voting

 wentthere  because  an  attemptwas  being  made
 toassaulthim  (/nterruptions)

 SHRILALK  ADVANI  (GandhiNagar)  Mr
 Mukul  ।  would  have  been  better,  had  you  not
 raised  objection  to  the  remarks  of  Shri  Sonkar
 y)  Thereason  s  that  itis  not  such  remarks  but

 behaviour  which  harms  the  dignity of  the  House
 Youcansee  todays’  newspapers  and  you  will
 come  to  know  as  to  how  the  dignity  has  been
 maintained  by  you?  (/nterruptions)

 [English]

 SHRISANTOSH  MOHANDEV  Therets
 alimittoeverything  You  have  given  astate-
 ment  (/nterruptions)

 [Translation]

 SHRI  RAJNATH  SONKAR  SHASTRI
 This  ts  the  behaviour  of  a  Minister  (/nterrup-
 trons)

 SHRILAL  ४  ADVANI  Mr  Speaker,  Sir
 Ithinkin  addition  to  the  hours  ,  already  fixed  for
 maintion  dignity  of  the  House,  like  how  ०  Mem-
 bershouldbehave  he  should  notshow  back  to
 the  Chair,  we  have  to  add  this  also  as  to  what
 shouldbe  the  contions  of  aembers  Therefore
 Please  do  not  raise  this  issue  (/nterruptions)

 [Enghsh]

 SHRI  MUKUL  WASNIK  Mr  Advani  15
 senior an  drespected  leader  of  the  house  He
 has  referredtoonepoint  |  wouldlike  tojustsay
 that,  he  is  conveniently  trying  to  dependona
 section,  the  secpon  which  behaved  recklessly
 yesterday  on  the  floor  ofthe  House

 {  Translation]

 Regarding  the  dignity  of  the  House,  there
 are  notwo  opinions  that  the  Members  of  both
 sides  are  equally  responsible  for  it  But
 yesterday's  behaviour  was  wintenssed  by  the
 entire  House  and  that  cannotbe  ignored  Sir,
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 [Shri  Mukul  Wasnik]

 ऊ,  Raynath  Sonkar  Shastri  has  mentioned  my
 name  and  the  name  of  ShriKumaramangalam,
 that  we  went  outside  andpressurisedShriMunda
 to  change  his  vote  butitis  totally  baseless:  If
 these  was  anyone  who  was  putting  pressure  on
 Shri  Mukul  itwas  Rajnath  Sonkar  Shastri  and
 his  othercolleagues  who  were  putting  pressure
 togetthe  votechangedandnone  of  us  was  trying
 to  get  the  vote  changed.

 SHRI  RAJUNATH  SONKAR  SHASTRI  :
 You  have  doneall  these  things  and  you  have
 admitted  it.  But  you  are  saying  that  officers  are
 not  honest  in  youreyes.

 SHRIMUKUL  WASNIK:  The  officers  have
 done  their  duty  honestly.  No  attempt  has  been
 made  to  put  allegation  son  the  officers.

 SHRIGEORGE  FERNANDES:  Sir,  |have
 to  say  only  one  thing  that  it  ७  clear  from  the
 statement  of  the  Ministerthat  he  was  present
 there.  Foramomentwealsoacceptitthat  there
 was  some  scuffle  and  they  wenttheirto  prevent
 it.  Butyustnow  he  said  that  pressure  was  being
 put  on.  Shn  Mundatochangehis vote.  Itisavery
 sumple  question  as  to  what  changes  he  made
 there.  There  he  pressedthe  button  of  abstention.
 ।  they  were  pressurising  him,  why  he  voted
 against  them.  ttis  a  question  whichis  ansing  out
 of  your  own  statement  andit  shouldbe  replied
 just  now.  Mr.  Speaker,  Sir,  either  the  hon.
 Minister  should  answer  this  questions  or  a
 House  Committee  should  be  constituted  to
 resolve  the  issue.

 The  Committee  should  be  constituted,  un-
 der  the  Chairmanship  of  the  leader of  the  oppo-
 sition  andat  least  one  Member  from  each  party,
 should  also  be  associated  with  it  to  sort  out  the
 matter.

 [Enghsh]

 DR.  KARTIKESWAR  PATRA  (Balasore)
 Sir.  he  must  first  tell,  the  name  of  the  hon.
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 Member,  on  whose  vote,  he  is  arguing  on  the
 floor  of  the  House.  The  House  should  hearthe
 Member.

 Secondly,  the  hon.  Speaker,  has  every
 right  to  decide  the  result  of  the  vote.

 MR.  SPEAKER  :They  are  notchallenging
 that. -

 DR,KARTIKESWAR  PATRA :  Kindly  hear
 me.

 Regarding  verdict  of  the  Minister  declaring
 the  result,  here  the  dispute  is  regarding  their
 abusing  our  Foreign  Minister  that  they  have
 manipulated  the  hon.  Member.  Itis  quite  false
 because  they  have  been  defeated  and  their
 leadership  has  been  defeated.  Thatis  why,  he
 has  brought  this  allegations  to  this  House

 SHRI  NIRMAL  KANTI  CHATFERJEE
 (Dumdum  )  :  |  draw  your  attention  to  this  fact.

 MR.  SPEAKER  :  What  15  the  point  in
 dispute,  let  me  first  understand?  Whats  the
 point  on  which  we  have  to  decide?

 SHRI  NIRMAL  KANTI  CHATTERJEE
 Mypointsimply  ७  the  issue  that  has  been  posed
 whether  ornot,  anyone  can  vote,  when  voting  ७
 notin  the  lobby  by  keeping  himself  outside  the
 House.  |  draw  your  attention  to  two  clauses  in
 conjunction.  One  clause  says  that  8  Member,
 who  is  not  able  to  cast  his  vote,  may,  with  the
 permission  of  the  Speaker,  have  his  vote  re-
 corded  verbally  by  stating  whetherhe sin  favour
 oragainst;  andalsoifaMemberfinds  thathe  has
 voted  by  mistake,  by  pressing  a  wrong  button,
 thenhecanuse  aslip.  Now,  these  have  tobe  read
 in  conjunction  with  the  rule  which  says  that
 voting  canbe  by  slips  only,  andinthat  section
 it  says  that  the  vote  shall  be  recorded  by  a
 Member.  The  Division  Clerk  shall  supply  to
 each  Memberasiip  at  his  seat.  This  is  crucial
 point.  Ifthese  three  aretaken  together ,  thepoint
 is  established  that  these  cannotbe  wniten  inside
 the  lobby  when  voting  is  notin  the  iobby.  7  his
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 15  what|  amtryingto  draw  yourattentionto.  Ican

 give  you  the  rules  from  where  |  have  quoted.
 They  are  onpages  172.0  and  173-Rule367A(3),(4)
 and  367AA(1).  Ifthese  three  should  be  taken
 together,  perhaps  that  will  help  youtocometoa
 right  conclusion  and  call  that  person  alongwith
 some  Minister (०  see  whois  guilty.

 MR.  SPEAKER:  All  right.

 SHRI  SOMNATH.  (नचनिया  :  |  am
 notchallenging  atall  the  declaration  of  the  result.
 |  am  making  it  very  clear.  The  question  is  in
 future  also,  we  must  whats  the  position.  The
 hon  Memberdid,  infact,  vote.  Some  votes  were
 recorded  on  the  ballot.  Letus  forget  whatitwas.
 lam  sure,  you  can  have  no  hesitation.  In  all
 humility,  submit  that  no  Memberis  permitted
 to  utlise  the  correction  slip  outside  the  House;
 whether  it  was  done  here  or  notis  a  different
 matter.  Then  |  am  sure  there  can  be  no  two
 opinions  on  this  that  nobody  can  utilise  the
 correction  slip  outside  the  Chamberit  cannot  be
 done;  in  future,  atleast  it  cannot  be  done  youcan
 say  Therefore,  the  question  thenis  there  has
 beenachange.  Now,  actually,  where  thas  taken
 places  a  matter for  investigation.  But,  sofaras
 the  procedure  is  concerned.  |amsure,  you  can
 say  unhesitatingly  that  cannot  be  any  voting
 outside  by  changing,  by  utilising the  correction
 slip  outside  the  House.

 SHRI  AJIT  SINGH  (Baghpat)  :  You  had
 directed  again  and  again  that  Members  please
 standup  so that  correction  slips  would  be  given
 tothem.  Thatimplies  that  you  already  accept
 this  thing.  Youhad  repeated  it  many  times  that
 any  Member  who  wanted  to  “correct  his  voteਂ
 shouldstand  up.

 MR.  SPEAKER:  Whats  it  that  you  want
 from  me  now?

 SHRI  AJIT  SINGH:  His  vote  was  recorded
 here  electronically.  Ourcontention  is  after  that
 he  should  notchange  his  vote  by slip  or  anythina
 from  his  seat.

 Therefore,  whatever was  recorded,  right or
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 wrong  or  whether  they  like  it  or  we  dislike  it,
 does  not  matter.

 MR.  SPEAKER:  Are  we  not  challeng-
 ing  the  vote  now?

 SHRI  NIRMAL  KANTI  CHATTERJEE:
 No,  we  are  not  challenging  it.

 MR.  SPEAKER:  Supposing  |  make  a
 declaration  and  because  of  your  plea  |  am
 changing  that!

 (Interruptions)
 MR  SPEAKER:  These  are  the  compli-

 cated  points,  let  me  not  give  a  final  word  on
 that.  Let  me  consider  it  also.  The  Rule  is
 very  Clear  on  this  point,  that  once  itis  given,
 it  is  final.  Now  you  are  saying  that  position
 should  be  changed  and  supposing  |,  from

 ‘the  seat,  change  that  position,  wilf  take  be
 correct  Shri  Somnath  Chatterjee?

 SHRI  SOMNATH  CHATTERJEE  (Bolpur):
 1  woutd  say  that  nobody  should  utilise  the
 correction  slip  outside  the  Chamber.

 MR.  SPEAKER:  Let  me  see  the  defini-
 tion  of  House,  lobbies,  etc.  |  will  hear  also
 and  give  the  judgement.  Do  not  just  pull  out
 a  judgement  from  it  because  |  am  not  a  very
 expert  lawyer.

 (Interruptions)
 [  Translation]

 SHRI  GEORGE  FERNANDES:  |  would
 only  like  to  submit  that  the  points  raised  by
 the  hon  Members  here..(/nterruptions)..

 The  point  raised  by  the  hon.  Member
 raises  altogether  a  different  issue  and  ॥  is
 that.

 MR.  SPEAKER:  Which  issue?
 SHRI  GEORGE  FERNADES:  |  would

 like  to  know  whether  the  ruling  given  on  the
 basis  of  the  correction  slip  can  also  be
 changed?  |  am  not  going  that  far.  |  am
 limiting  myself  to  the  issue  that  the  hon. Member  pressed  the  button.  What  was  in
 his  mind  has  already  been  conveyed  to  you
 by  him  by  pressing  the  button.  Later  on,  he
 corrected  his  vote  outside;  Now.  in  whatever
 manner  you  have  counted  it.....

 MR.  SPEAKER:  |  have  not  done  any-
 thing.  This  process  is  completed  on  the
 table  of  the  House.

 SHRI  GEORGE  FERNANDES: In  what- ever  manner  it  might  have  been  counted,  as
 far  as  it  legitimacy  is  concemed.  it  was  not
 a  legitimate  vote.  changing  the  vote  outside
 the  chambers  nota  legitimate  thing  and  this
 15  my  submission.

 MR.  SPEAKER:  Shri  Femandes,  |  have-
 no  heritation  in  giving  the  judgement  but  |  will
 give  it  after  considering  all  the  facts.  How-
 ever,  the  rule  is  that:
 [English]

 “After  the  results  of  the  voting  appears
 on  the  indicator  board,  the  result  of  the
 Division  shall  be  announced

 00
 the  Speaker

 and  ॥  shall  not  be  challenged.”
 Buti  been

 raised  and  Mave  detended
 ड

 has  ०००

 (Interruptions)
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 [English]

 SHRIGEORGE  FERNANDES:  Moy  | just
 make  one  interruptions?

 [Translation]

 Whenever  the  result  of  the  Division  is
 announcedhere  itis  always  stated  that

 [English]

 ‘Subject  to  correction’.  This  also  |  am
 assuming.

 MR.  SPEAKER  :  No,  Shri  George
 Fernandes,  itis  you  very  correctly  and  legally
 insted  that  |  should  not  announce  and  it  did  help
 me  also.  |  think  you  for  that.  My  office  toldme
 this  that  we  should  not  announce  and!  immedi-
 ately  reacted  saying  that  |  am  not  announcing the
 result.  |  sawthat  every  slip  was  collected,  न  was
 corrected  and  it  was  given  to  me  and  then  |
 announcedit.

 Generally,  what  happens  ts  we  do  not  wait
 forcorrection  slips.

 SHRI  GEORGE  FERNANDES  :!  amnot
 making  that  point.  The  point  !am  makings  that
 any  result  declaredis  always  subject  to  correc-
 tion.

 MR.  SPEAKER:  No.  ttts  not.

 SHR)  GEORGE  FERNANDES:  It  has
 always  been  so  declared,  itis  always  subject  to
 correction  ...(/nterruptions)....We  are  notchal-
 lenging  you.  (Interruptions)

 SHRI  NIRMAL  KANTI  CHATTERJEE  |
 want  to  suggesthere  that  what  he  saysis  that
 we  cannotchallenge  you.  Wecannotchallenge
 it  Thatcertainty shows  that  we  cannotchallenge
 tt

 SHRIGEORGE  FERNANDES:  Ihavenot
 challenged  your  decision  ..(/nterruptions)  ..But
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 itis  always  subjectto  correction.  (/nterruptions)

 MR  SPEAKER  :  Are  you  challengingthat
 lamcorrecting?

 SHRI  GEORGE  FERNANADES:  No  Sir.
 Thereis  nochallenging  because  announcement
 is  always  subject  to  correction!

 MR.  SPEAKER:  Let  me  hear  Shn  Advant
 andthen  Shn  Gowda.

 [Translation]

 SHRILAL.K.  ADVANI:  While  making  the
 submission  |  have  already  stated  that  as  per  the
 rules,  we  cannot  challenge  your  decision  andin
 this  case  too,  we  are  not  challenging  your  deci-
 sion...

 MR  SPEAKER:  Because  theres  finality in

 SHRILALK  ADVANI.  Butfrom the  trend
 of  the  decision,  youcan  yourself  decide  that  it
 errorin  announcing  the  result  has  creptin,  you
 have  eveing  nght  tocorrect  that.  This  way,  can
 also  besetup  forthe  future.  The  issue  being
 raised  ७5  whether  the  vote  which  has  already
 been  recorded  through  the  machine  can  be
 changedilater  on  throughout  the  correction  slip
 senttromthe  ‘Lobby  ‘ornot  ?  lamofthe  view
 that  the  vote  c&nn:tbe  changed.  .(/nterruptions)

 MR  SPEAKER:  Shri  Advaniyi,  thisis  not
 sosimple.  Justnow  |havebeen  shownthe  rules
 which  are  with  me.

 (Interruptions)

 MR.  SPEAKER  :  Please  sit  down.

 (Interruptions)

 SHRI  LALL  BABU  RAI  (Chhapra)  :  Mr.
 Speaker,  Sir,  itis  a  veryimportant  issue  whether
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 the  vote  wasgivenin  the  ‘Lobby’  and  whether  the
 vote  could  be  give  in  the  ‘Lobby’  or
 not...(/nterruptions)

 MR  SPEAKER:  Please  sit  down.  Please
 listen,  though  you  are  saying that  the  ruling of  the
 speaker  is  notchallenged  yet  fromthe  trend  of
 the  discussion  itis  evident  thatthe  rulingis  being
 challenged.  There  is  no  finality  on  this  legal
 point.  The  Secretariat  has  shown  me  the  rel-
 evant  rules  but  |  have  not  yet  gone  through  then

 As  per  the  rules:

 [English]

 During  the  Division,  Lobby  ७  an  integral
 part  of  the  House.

 [Translation]  '

 Please  let  me  gothrough  these  rules  first.

 (Interruptions)

 [English]

 SHRI  GEORGE  FERNANDES  :  Itis  an
 integral  part  forthe  simple  reason  tat  votingcan
 take  place  in  the  Lobby..(/nterruptions  )  Voting
 does  not  mean  that  ०  personcan  press  a  button
 andchange  ttin  the  Lobby  later...(:nterruptions)

 SHRI  GUMAN  MAL  LODHA  (Pal)  :  With

 your  permission.  |  would  suggest a  way  out.  The
 legal  positionts  very  clear.  Sofarasthe  results
 are  concemed,  neithertheycan  be  changedner
 the  decision  orthe  judgement  or  the  declaration
 canbechanged.  The  positionis  very  blatant  and
 notlatent.  Neitherthe  decision  canbe  changed
 northere  ts  any  request  for  that.  Nowthe  wayout
 15  that  your  Honour  can  Say  that  now  that  the
 results  had  been  declared,  they  cannot  be
 changedor  altered.  Ifany  objection  handbeen
 raised  at  the  regular  time  before  the  declaration
 of  the  results,  then  the  procedure  which  was
 adopted  in  this  particular  case  would  have  de-
 pended  upon  your  adjudication,  according  to
 your  objective  assessment  of  the  entire  facts.
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 Itshould  have  been  donein  this  way.  Andforthe
 future,  your  Honour can  lay  down  the  principles
 orthe  norms.  (/nterruptions)

 MR.  SPEAKER:  Shri  Ajit  Singh,  you  had
 raised  this  pont.

 (interruptions)

 MR  SPEAKER:  Let  meclinch  this  tssue.

 (Interruptions)

 MR.SPEAKER:  Donot  make  ०  mockery
 of  the  parliamentary  system. ।

 Shri  Ajit  Singh  ,  lwentto  know  what  actually
 you  want  and  whatis  the  pointin  dispute.

 SHRI  AJIT  SINGH:  There  ts  a  question  of
 law  involved.  Inmy  opinion.,  most  people  have
 said  and  you  also  announced  yesterday  that
 correction  slips  should  be  taken  by  a  Member
 from  his  seat.  But  that  law  pointis  also  being
 dispute  by  some  Members.

 The  secondis  the  question  ०  afact-whether
 he  was  in  the  House  at  the  time  when  the
 correction  slip  was  give  to  him  or  not.

 The  best  suggestion  has  been  made  by
 Shn  George  Femandes  that  a  Committee  may
 beconstituted  to  investigate  this  case.  |  would
 request that  the  Leader of  the  Opposition  can  be
 the  Head  ०  ।  andthere  may  be  other.  Member
 also.  Based  onthe  findings  of  this  Committee.
 many  other  actions  can  be  taken  and  they  are
 time-bound.  Sir,  this  report  has  to  be  given
 within  a  very  sort  time  because  many  other
 actions  have  to  be  taken  within  fifteen
 days...(/nterruptions)

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Ponnant)  :Mr..  Speaker,  Sir,  |  have  a  little
 confusion  in  my  mind,  Sir!  completely  agree  *

 with  you  that  as  far  as  the  Lobby  is  concemed,
 itis आ  integral  part of  the  House.  But!  justwant
 to  know  when  electronic  voting!s  there.  ७  ।  the  -

 same  position?..(/nterruptions)
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 MR.  SPEAKER:  Youare  all  posing  ques-
 tions  to  me  as  if  |  aminthe  dock.  This  is  very
 strange.

 (Interruptions)

 [Translation]

 SHRIGEORGE  FERNANDES:  Thepeople
 are  inthe  dock.

 MRSPEAKER:  Youcannotdo  anything  to
 them  but  you  are  posing  questions  to  me.

 (Interruptions)

 [English]

 SHRI  SHRIKANTAJENA  (Cuttack):  Sir,
 lamonapointof  offer.  |am  not  raising  the  issue
 of  yesterday's  voting.  The  observation  you  have
 just  made  that  during  voting  lobby  ७  an  integral
 part..

 MR.  SPEAKER:  |  havenotmadeany  final
 observation.  Please  understand.  |  amsaying
 that  this  is  a  complicated  issue.  Let  it  be  very
 carefully  seen.  Yougive  itinwirting.  |  willapply
 my  mind.

 (Interruptions)

 SHRI  SRIKANTAJENA :  Thepointis  very
 clear.  Supposing  there  is  a  voting  today,  right
 now.  what  will  be  the  position?

 MR.  SPEAKER:  Whatever  you  want  to
 say,  you  give  it  in  writing.  |  will  not  decide  now
 itself.

 SHRISRIKANTAJENA:  Sir,  Now,  ifthere
 15  adivision,  canaMember  vote  from  the  lobby
 also?  Whatwillbe  the  position?

 MR.  SPEAKER:  ShriJena,  |  am  answer-
 ing  your  quwstion.  Please  sit  down.  Please  do
 notiest  my  patience.  |  amalsoahuman  being.
 Everybodys  just  posing  the  question  whatever
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 is  in  his  mind.

 (Interruptions)

 MR.  SPEAKER:  Youplease  understand.
 have  explainedtoyou.  Ifyouhave  readthe  rules
 you  would  have  followed.  There  are  three
 methods  of  voting:  one.  is  inthe  House  by  vote;
 second,  is  by  his  record  and  thirdis  one  can  go
 tothe  lobby  and  also  vote.

 (Interruptions)

 MR.  SPEAKER:  Please  understand.  ।
 this  case  the  position  is  different.  The  point  is
 because  the  votinghadtakenplaceby  machine,
 whether one  can  go  outside  or  not.  ShriJena,  all
 these  things  are  very  complicated.  You  give  me
 inwriting.  |  willcertainly  apply  my  mindtoitand
 |  willdecide.

 (Interruptions)

 SHRI  SRIKANTA  JENA:  Thatis  not  my
 point.  My  point  is  supposing  today  there  is  a
 demand  for  voting  what  will  happen?

 MR.  SPEAKER:  Youare  not  expected  to
 ask  ना  the  question.  |  amnotexpectedtoteach
 youonthe  ruleshere.  You  study  the  rules  and
 thenmake  submissions.

 (Interruptions)

 SHRISHRIKANTAJENA:  Whatwill  hap-
 pen  incase  of  a  voting  today?  Thatis  the  point.

 MR.  SPEAKER  :  will  take  the  decision
 when  |Icome  to  that.

 (Interruptions)

 [Translation]

 SHRIMOHAMMAD  ALI  ASHRAF  FATMI
 (Darbhanga)  :Mr  Speaker,  Sir,  |  seek  one  clari-
 fication.  You  have  used  the  work  ‘integral’
 (Interruptions)
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 MRA.  SPEAKER:  |  have  notsaid  anything
 onmy  own,  |  have  quoded  the  rules.

 (Interruptions)

 [Translation]

 SHRIMOHAMMAD  ALI  ASHRAF  FATMI
 :  ‘Integral’  is  amathematical  word.  ।  youtake
 up  ‘integral’  in  real  sense  then-

 [English]

 Press  galleryis  also  an  integral,  part  of  this
 House;  Visitors’  gallery  is  also  an  integral;  part
 of  this  House.

 MR.  SPEAKER:  Please  do  notargue.

 SHRIMOHAMMAD  ALI  ASHRAF  FATMI
 :  Can  anyone  vote  from  there?

 MR.  SPEAKER:  Mr.  Fatmi,  you  should
 understand.  |  amcomingto  the  fag  end  of  my
 patience.  |  amnothere  to  argue  with  you.

 SHRIMOHAMMAD  ALI  ASHRAF  FATMI
 :  lam  talking  about  that  ‘integral’.

 MR.  SPEAKER:  Yougive  mein  writing.  |
 will  give  the  reply.  (/nterruptions)

 MR.  SPEAKER:  Please  help  me.  ॥  any-
 body  is  gaving  any  doubt  on  this  point,  please
 give  to  me  inwriting.  |  take  it  and  |  will  give  my
 considered  decision  and  it  would  be  bindingon
 you.

 [Translation]

 SHRI  RAM  VILAS  PASWAN  ((Rosera)  :
 Mr.  Speaker,  Sir,  they  are  raising  a  big  issue
 whereas  my  issue  to  is  a  smaller  one  which
 relates  to  Bhopal  gas...(Interruptions)

 DR.  GIRWA  VYAS  (Udaipur) :  Mr. Speaker
 *,  Sir.|  would  like  to  say  something  whatto  Ms.
 ‘namta  Banerjee.  She  is  seriously  ill.  Her
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 condition  is  very  poor.  She  is  in  the
 hospital...(/nterruptions)

 [English]

 MR  SPEAKER:  It  can  be  taken  up
 tomorrow;  not  today.

 DR.  GIRIJAVYAS:  She  is  in  the  hospital.
 Sheis  on  fast.  (/nterruptions)

 MR.  SPEAKER:  Youjust  have  sympathy
 onme.  How  much  dothave  to  speak?

 DR.  GIRIJA  VYAS  :  You  are  notaltowing,
 Sirbecause  she  isa  lady.  (/nterruptions)

 MR.  SPEAKER:  Please take  your  seat.

 SHRIP.C.  THOMAS  (Muvattupufia)  :  Sir,
 Ms.Banerjee  is  on  the  fast.  (/nterruptions)

 MR.  SPEAKER:  Youshallhavetosit  down
 now.  Thisis  too  much.  (/nterruptions)

 MR.  SPEAKER:  If  you  continue  doing
 this,  |  willjust  walk  out  of  the  House  and  go  away.
 Please  understand  that  this  is  not  acorrect  of
 way  of  conducting  the  business  of  the  House.
 Everybody  is  asking  me  questions  as  न  |am
 expectedtoreply.  Youshouldaskthe  questions
 toeach  other  reply,  and!  should  decide.

 (Interruptions)

 MR.  SPEAKER:  Inthebusiness  Advisory
 Committee  meeting,  with  the  consent  of  all  the
 Members,  it  was  decided  thatthis  zero  hour  will
 be  taken  up  for  half-an-hour  and  it  will  also
 include  Matters  under  rule  377.  ।  was  also

 decided  that  |  will  allow  the  Call  Attention  mo-
 tions.  Itwas  also  decided  that  |  willallow  short
 duration  discussions  also.  Today  we  have
 allowed  a  short  duration  discussion.  ।  was
 agreed  between  the  Members  of  the  Parties.  |
 expected  that  the  leaders  will  communicate
 these  thingsto their  Members  andthe  Members

 willfellow  that.  Of  every  Member  has  something
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 inthe  mind  ०  gets  up  andasks  questions,  and
 if  it  is  continuing,  it  is  your  house;  you  can
 conduct  it  in  any  fashion.  |  can  retire  to  the
 chamber.  Somebody can  sit  here  and  youcan
 continue  like  that.

 If  you  have  to  cooperate  with  me,  |  plead
 with  you,  |  request  you  to  consider  the  situation
 in  which  we  are  discussing  these  things  and
 cooperate  with  us.  The  same  issue  can  be
 raised  tomorrow  also  if  you  like.

 (Interruptions)

 PROF.  SA:sVITHRI  LAKSHMANAN
 (Mukundapuram )  :  Sir, Ms.  Mamata  Banerjee
 is  onfast.  Theis  in  the  hospital  and  she  is  not
 taking any  medicine,  Sir.

 MR.  SPEAKER:  Tomorrow  |  willallow  you
 (/nterruptions)

 [Translation]

 SHRI  NITISH  KUMAR  (Barh) : Mr.  Speaker
 ,  Sir,  you  have  rightly  said  about  the  zero  hour

 and  support  your  view  you  had  convened  a

 meeting  of  different  political  parties  before  the
 commencement of  the  session  of  Parliament.

 This  issue  was  also  discussed  in  that  meeting.
 An  understanding  was  reached that  this  zero

 Hour and  Matters.  Under  Rule  377  shouldbe
 disposed  of  within  haif-an  hourto  cane  hour  at
 any  cost.  itis  not  good  if  we  donet  honour  our
 commitment made  im  the  Chamber.  Now  you
 regulate it.  You  will  get  maadmum  cooperation
 from  ourside jnithis  ragard.  itshoudd be  ensured

 every  day.  “  relaxation shouldbe  givenin  any
 circumstances or  at  any  occasions  once  you
 have  accorded  to  maintain  it,  ittshould  be  ad-
 hered to  strictly,  If  you  relax  one  there  are
 Members who  always  wantto  raise  questions;
 the  there  is  no  fmitto  it.  Relaxation will  encour-

 age-such  Members.  Therefore, this  rule  should
 be  strictly  adhered  to.

 MR.  SPEAKER:  Pléase  tell  me  astohow
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 Ishould  implement  it.

 (Interruptions)

 [English]

 THE  MINISTER  OF  WATER  RE-
 SOURCES  ANDMINISTEROF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  VIDUACHARAN
 SHUKLA):  Itwas  submitted  to  you  by  all  leaders
 ofthis  house  belonging  to  various  parties  that  we
 shall  follow  the  directions  given  by  you  andthe

 decisions  taken  in  the  Business  Advisory  Com-
 mittee  ।  was  decided  by  in  the  Business
 Advisory  Committee  and  you  have  repeated,
 Sir,  andthe  same  thing  Shri  Nitish  Kumari  had

 also  repeatedand|  agree  entirely with  what  Shn
 Nitish  Kumagji  said  and  |  would  like  to  assure
 you  from  our  side  that  you  will  get  full  coopera-
 tion  inthis  matter  and  we  will  request  you,  and

 {told  the  other  leaders  of  the  parties  in  the  House

 here  that  they  should  abide  by  the  decisiontaken
 न  the  Business  Advisory  Committee  and  we
 shalldo  our  besttosee  thatthe  decisions  taken
 inthe  Business  Advisory  Committee  are  imple-
 mentedin  the  House.

 SHRISOMNATH  CHATTERJEE  (Bolpur)
 :  Sir,  no  doubt  you  id  observe  that.  Sir,  on
 principle  we  have  no  objection,  but  you  kindly
 recall  that  |  said  there  may  be  issues  and
 issues—precisely |  used  thatlanguage.  There-
 fore.  notthat  |  said  something else;  deliberately
 there  willbe  no  attempt  to  violate  this,  butit  will
 depend on  issues.  Those  are  the  things  |  had
 said.  Theremaybesomeissueday.  Youcannot

 observe  compartmentalisation, but  |  did  say  that
 we  shalinotbe  deliberately  trying  to  violate  the
 time  schedule  that  you  have  mentioned.  (inter-
 tuptions)

 SHRI  VIDYACHARAN  SHUKLA  :  What-

 ever  Somathji  said  is  recordedin  the  recording
 system.  Every  word  in  verbatim  is  recorded.
 (Interruptions)  .  Youmight go  through  the  record
 and  whatever  hasbeen  said  maybe  done.  !am

 decided,  Whatever  has  been  said..
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 SHRI  SOMNATH  CHATTERJEE  :  What-
 ever|hadsaidthere,  |have  alsosaidhere.  Ihave
 notsaid  anything  new.

 SHRI-VIDYACHARAN  SHUKLA:  You
 might  take  a  decision.  But  from  my  sidewe  will
 see  that  we  will  all  obey  you  and  obey  the
 decision  taken  inthe  Business  Advisory  Com-
 mittee.

 SHRI  SOMNATH  CHATTERJEE:  ।  have
 said  that  we  shalltryto  cooperate  ourbest.  There
 willbe  no  deliberate  violation,  but  there  may  be
 some  issues  like  this.  (/nterruptions).

 [Translation]

 SHRI  RAM  VILAS  PASWAN  (Rosera)  :
 Mr.  Speaker,  Sir,  itwas  observed that  during
 ‘Zero’  hour  the  hon.  Members  used  to  raise
 number of  questions  besides  raising  problems
 pertaining  to  their  own  constituencies  and  it
 takes  atotoftime.  Therefore,  itwas  decidedthat
 the  issues  raised  in  Zero  Hour  should  be  dis-
 posed  of  within  halfan  hour.  Mr.  Speaker,  Sir,  but
 noissue  has  been  raisedtoday.  No  Memberhas
 raised  any  issue  today.  They  entire  time  has
 been  consumedeither  explaining  the  rule  under
 which  Shri  Chandra  Shekharji  raised  his  matter
 oronthe  happenings  of  yesterday.  The  Mem-
 bers  have  not  raised  their  problems.

 |  would  like  to  urge  upon  you  that..

 [English]

 MR.  SPEKAER:  ।  think  the  lady  members
 know  that  generally  |  tryto  be  very  accommoda-
 tive.  |have  full  sympathies  with  you  and  we  wish
 very  speedy  recovery  for  Mamataji  and  if  you
 want  to  discuss  it,  we  will  certainly  take  it  up
 tomorrow.

 But,  please  do  not  discuss  ittoday.,  Oth-
 erwise,  we  will  just  get  deailed.  If  you  wantto
 insistonthat,  |  will  retire  tomy  chamber and!  will
 leave  it

 [Translation]

 SHRI  CHEED!  PASWAN  (Sasaram)  :  Mr.
 Speaker,  Sir,  the  leaders  have  been  speaking
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 forthree  hours.  Inspite  of  this  you  are  sayingto
 observe  the  timings  strictly...(/Aterruptions)

 MR.S  PEAKER  :  You  wilt  also  be  given
 time.

 (Interruptions)

 SHRIRAM  VILAS  PASWAN  :  Mr.  Speaker,
 Sir,  four  thousand  people  have  been  demon-
 strating  forthe  cause  of  the  victims of  the  Bhopal
 gas  tragedy.  The  Government  should  take
 action  in  this  regard:..(/nterruptions)

 14.50hrs.

 PAPER  LAID  ON  THE  TABLE

 Notification  under  Delhi  Administra-
 tion  Act.1966

 [English]

 THE  MINISTER  OF  STATE  INTHE  MIN-
 ISTRY  OF  HOME  AFFAIRS  (SHRI  P.M.
 SAYEED):I  begtolay  onthe  table  acopy  ofthe
 Notification  No.  S.O.374(E)  (Hindi  and  English
 versions)  published  in  Gazette  of  India  datedthe
 11theJune,  1993  containing  President's  Order
 dated  the  11the  June.  1993  regarding  suspen-
 sion  of  operation  of  certain  provisions  of  the
 Delhi  Administration  Act,  ‘1966  for  a  further
 period  of  six  months  with  effect  from  13th  June,
 1993,  issued  under  section’31  of  the  Dethi
 Administration  Act,  1966.

 [Placedin  Library  See,  No.  LT-  4197/93]

 Annual  Report  ot  and  review  on  the
 working  of  National  Institute  of  Health  an

 ०  Family  Welfare,  New  Delhi,  etc.

 THE  DEPUTY  MINISTER  IN  THE  MINIS-
 TRY  OF  HEALTH  AND  FAMILY  WELFARE
 (SHRI  PABAN  SINGH  GHATOWAR):  |  begto
 lay  ०  the  table-

 (1)  (i)  Acopy  ofthe  Annual  report  (Hindi  and
 English  versions  )  of  the  National
 Institute  of  Health  and  Family  Wel-
 fare,  New  Delhi,  forthe  year  1991-992.


